Sixteenth Loksabha

an>

Title: Papers laid on the Table of the House by Ministers/Members.
HON. SPEAKER: Papers to be laid.

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND
HOMOEOPATHY (AYUSH) (SHRI SHRIPAD YESSO NAIK):
Madam, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ayurveda, Jaipur, for the year 2017-2018, along
with Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of
Ayurveda, Jaipur, for the year 2017-2018.

(i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Siddha, Chennai, for the year 2017-2018, alongwith
Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Siddha,
Chennai, for the year 2017-2018.

[Placed in Library, See No.LT 10073/16/18]

... (Interruptions)



THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
SHIV PRATAP SHUKLA): Madam, on behalf of my colleague, Shri P.
Radhakrishnan, I beg to lay on the Table:-

A copy each of the following Notifications (Hindi and English
versions) under Section 31 of the Securities and Exchange Board of
India Act, 1992—

(1) The Securities and Exchange Board of India (Listing Obligation and
Disclosure Requirements) (Fifth Amendment) Regulations, 2018
published in Notification No. SEBI/LAD-NRO/GN/2018/30 in Gazette
of India dated 6th September, 2018.

(11) The Securities and Exchange Board of India (Issue of Capital and

Disclosure Requirements) Regulations, 2018 published in Notification
No. SEBI/LADNRO/GN/2018/31 in Gazette of India dated 11th
September, 2018.

(iii)) The Securities and Exchange Board of India (Substantial

Acquisition of Shares and Takeovers) (Second Amendment)
Regulations, 2018 published 1in Notification No. SEBI/LAD-
NRO/GN/2018/33 in Gazette of India dated 11th September, 2018.

(iv) The Securities and Exchange Board of India (Credit Rating
Agencies) (Second Amendment) Regulations, 2018 published in
Notification No. SEBI/LADNRO/GN/2018/36 in Gazette of India dated
11th September, 2018.



(v) The Securities and Exchange Board of India (Appointment of
Administrator and Procedure for Refunding to the Investors)
(Amendment) Regulations, 2018 published in Notification No.
SEBI/LAD-NRO/GN/2018/39 in Gazette of India dated 3rd October,
2018.

(vi) The Securities and Exchange Board of India (Issue and Listing of
Debt Securities) (Amendment) Regulations, 2018 published in
Notification No. SEBI/LADNRO/GN/2018/42 in Gazette of India dated
9th October, 2018.

(vi1) The Securities and Exchange Board of India (Issue and Listing of

Securitised Debt Instruments and Security Receipts) (Second
Amendment) Regulations, 2018 published in Notification No.
SEBI/LAD-NRO/GN/2018/43 in Gazette of India dated 9th October,
2018.

(viii) The Securities and Exchange Board of India (Issue and Listing of
Non-Convertible Redeemable Preference Shares) (Amendment)
Regulations, 2018 published 1in Notification No. SEBI/LAD-
NRO/GN/2018/44 in Gazette of India dated 9th October, 2018.

(1x) The Securities and Exchange Board of India (Listing Obligation
and Disclosure Requirements) (Sixth Amendment) Regulations, 2018
published in Notification No. SEBI/LAD-NRO/GN/2018/47 in Gazette
of India dated 16th November, 2018.

(x) The Securities and Exchange Board of India (Buy-Back of
Securities) Regulations, 2018 published in Notification No. SEBI/LAD-
NRO/GN/2018/32 in Gazette of India dated 11th September, 2018.



(x1) The Securities and Exchange Board of India (Depositories and
participants) Regulations, 2018 published in Notification No.
SEBI/LAD-NRO/GN/2018/40 in Gazette of India dated 3rd October,
2018.

(xi1) The Securities and Exchange Board of India (Regulatory Fee on
Stock Exchanges) (Amendment) Regulations, 2018 published in
Notification No. SEBI/LADNRO/GN/2018/45 in Gazette of India dated
23rd October, 2018.

(xi11) The Securities and Exchange Board of India (Delisting of Equity
Shares) (Second Amendment) Regulations, 2018 published in
Notification No. SEBI/LADNRO/GN/2018/46 in Gazette of India dated
14th November, 2018.

[Placed in Library, See No.LT 10074/16/18]

(2) A copy of the Securities Contracts (Regulation) (Stock Exchanges
and Clearing Corporations) Regulations, 2018 (Hindi and English
versions)  published in  Notification No. SEBI/LAD-
NRO/GN/2018/41 in Gazette of India dated 3rd October, 2018
under sub-section (3) of Section 30 of the Securities Contracts
(Regulation) Act, 1956.

[Placed in Library, See No.LT 10075/16/18]

(3) A copy each of the following notifications (Hindi and English

versions) under sub-section (3) of Section 48 of the Life Insurance



Corporation Act, 1956—

(1)

(i1)

The Life Insurance Corporation of India Chairman (Certain
Terms and Conditions of Service) (Amendment) Rules, 2018
(Hind1 and English versions) published in Notification No.
G.S.R.1008(E) in Gazette of India dated 9th October, 2018.

The Life Insurance Corporation OF India Managing director
(Revision of Certain Terms and Conditions of Service)
(Amendment) Rules, 2018 (Hindi and English versions)
published in Notification No. G.S.R.1009(E) in Gazette of
India dated 9th October, 2018.

[Placed in Library, See No.LT 10076/16/18]

(4) A copy each of the following notifications (Hindi and English

versions) under issued under Section 31 of the Securities and
Exchange Board of India Act, 1992, sub-section (3) of Section 30 of
the Securities Contracts (Regulation) Act, 1956 and Section 37 of
the Depositories Act, 1996—

(1)

(i1)

The Securities Contracts (Regulation) (Second Amendment)
Rules, 2018 published in Notification No. G.S.R.738(E) in
Gazette of India dated 3rd August, 2018.

S.0.6033(E) in Gazette of India dated 4th December, 2018
regarding designation Special courts in various cities under the
said Acts.



(111) S.0.3997(E) in Gazette of India dated 16th August, 2018
regarding designation Special courts for trial of offences under
the said Acts.

[Placed in Library, See No.LT 10077/16/18]
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
SHIV PRATAP SHUKLA): I beg to lay on the Table:--

(1) A copy of the Annual Report (Hindi and English versions) of the
Insurance Regulatory and Development Authority of India, Hyderabad,
for the year 2017-2018, alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Insurance Regulatory and
Development Authority of India, Hyderabad, for the year 2017-2018.

[Placed in Library, See No.LT 10078/16/18]

(2) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of Section 394 of the Companies Act, 2013—

(a) (1) Review by the Government of the working of the  Industrial
Investment Bank of India Limited (Voluntary winding up of IIBI to the
Equity shareholders), Kolkata, for the Quarter ended 30.06.2018.



(11) Liquidator’s Report on the Industrial Investment Bank of India
Limited (Voluntary winding up of IIBI to the Equity shareholders),
Kolkata, for the Quarter ended 30.06.2018, alongwith Audited Accounts

and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No.LT 10079/16/18]

(b) (1) Review by the Government of the working of the Industrial
Investment Bank of India Limited (Voluntary winding up of IIBI to the
Equity shareholders), Kolkata, for the Quarter ended 30.09.2018.

(11) Liquidator’s Report on the Industrial Investment Bank of India
Limited (Voluntary winding up of IIBI to the Equity shareholders),
Kolkata, for the Quarter ended 30.09.2018, along with Audited
Accounts and comments of the Comptroller and Auditor General

thereon.

[Placed in Library, See No.LT 10079/16/18]

(c) (1) Review by the Government of the working of the IFCI Limited,
New Delhi, for the year 2017-2018.

(11) Annual Report of the IFCI Limited, New Delhi, for the year 2017-
2018, along with Audited Accounts and comments of the Comptroller

and Auditor General thereon.

[Placed in Library, See No.LT 10081/16/18]



(d) (1) Review by the Government of the working of the India
Infrastructure Finance Company Limited, New Delhi, for the year 2017-
2018.

(11) Annual Report of the India Infrastructure Finance Company Limited,
New Delhi, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No.LT 10082/16/18]

(¢) (1) Review by the Government of the working of the General
Insurance Corporation of India, Mumbai, for the year 2017-2018.

(i1)) Annual Report of the General Insurance Corporation of India,
Mumbai, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No.LT 10083/16/18]

(f) (1) Review by the Government of the working of the National
Insurance Company Limited, Kolkata, for the year 2017-2018.

(1) Annual Report of the National Insurance Company Limited,
Kolkata, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10084/16/18]



(g) (1) Review by the Government of the working of the New India
Assurance Company Limited, Mumbai, for the year 2017-2018.

(11) Annual Report of the New India Assurance Company Limited,
Mumbai, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No.LT 10085/16/18]

(h) (1) Review by the Government of the working of the Oriental
Insurance Company Limited, New Delhi, for the year 2017-2018.

(11)) Annual Report of the Oriental Insurance Company Limited, New
Delhi, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No.LT 10086/16/18]

(1) (1) Review by the Government of the working of the United India
Insurance Company Limited, Chennai, for the year 2017-2018.

(11)) Annual Report of the United India Insurance Company Limited,
Chennai, for the year 2017-2018, along with Audited Accounts and

comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10087/16/18]

(3) A copy of the 48th Valuation Report (Hindi and English versions) of
the Life Insurance Corporation of India, Mumbai, for the year 2017-



2018.

[Placed in Library, See No.LT 10088/16/18]

(4) A copy of the Notification No. G.S.R.940(E) (Hindi and English
versions) published in Gazette of India dated 28th September, 2018,
together with an explanatory memorandum seeking to notify the rate of
tax collection at source to be collected by every electronic commerce
operator for intra-union territory (without legislature) taxable supplies

under Section 24 of the Union Territory Goods and Service Tax Act,
2017.

[Placed in Library, See No.LT 10089/16/18]

(5) A copy each of the following Notifications (Hindi and English
versions) under Section 166 of the Central Goods and Services Act,
2017 and Section 24 of the Union Territory Goods and Service Tax Act,
2017—

(1) G.S.R.1004(E) (Hindi and English versions) published in Gazette of
India dated 8th October, 2018, together with an explanatory

memorandum seeking to notify the constitution of the

Authority for Advance Ruling in the Union Territories (without

legislature).

(11) G.S.R.1005(E) (Hindi and English versions) published in Gazette of
India dated 8th October, 2018, together with an explanatory

memorandum seeking to notify the constitution of the Appellate



Authority for Advance Ruling in the Union Territories (without

legislature).
[Placed in Library, See No.LT 10090/16/18]

(6) A copy of the Notification No. G.S.R.941(E) (Hindi and English
versions) published in Gazette of India dated 28th September, 2018
seeking to notify the rate of tax collection at source to be collected by
every electronic commerce operator for inter-union territory (without
legislature) taxable supplies under Section 166 of the Central Goods and
Service Tax Act, 2017, the Integrated Goods and Service Tax Act, 2017
and Section 24 of the Union Territory Goods and Service Tax Act, 2017,

together with an explanatory memorandum.
[Placed in Library, See No.LT 10091/16/18]

(7) A copy of the Prevention of Money-laundering (maintenance of
Records) Second Amendment Rules, 2018 (Hindi and English versions)
published in Notification No. G.S.R.1078(E) published in Gazette of
India dated 31st October, 2018 under section 74 of the Prevention of
Money Laundering Act, 2002 together with an explanatory

memorandum.

[Placed in Library, See No.LT 10092/16/18]

(8) A copy each of the following Notifications (Hindi and English

versions) under Section 159 of the Customs Act, 1962---

(1) G.S.R.1154(E) published in Gazette of India dated 30th November,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 57/2000-Cus., dated 8th May, 2000.



(11) G.S.R.918(E) published in Gazette of India dated 24th September,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 52/2003- Cus., dated 31st March,
2003.

(111) G.S.R.740(E) published in Gazette of India dated 3rd August, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 50/2017- Cus., dated 30th June, 2017.

(iv) G.S.R.753(E) published in Gazette of India dated 7th August, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 50/2017- Cus., dated 30th June, 2017.

(v) G.S.R.789(E) published in Gazette of India dated 21st August, 2018,
together with an explanatory memorandum exempting all goods failing
under the First Schedule to the Customs Tariff Act, 1975 when imported
into India and intended for donation for the relief and rehabilitation of

the people affected by the recent floods in the State of Kerala .

(vi) G.S.R.860(E) published in Gazette of India dated 11th September,

2018, together with an explanatory memorandum making certain
amendments in the Notification No. 158/95- Cus., dated 14th November,
1995.

(vil) G.S.R.882(E) published in Gazette of India dated 14th September,
2018, together with an explanatory memorandum making certain

amendments in the notifications, mentioned therein.

(vii1) G.S.R.889(E) published in Gazette of India dated 17th September,

2018, together with an explanatory memorandum making certain



amendments in the Notification No. 50/2017- Cus., dated 30th June,
2017.

(ix) G.S.R.943(E) published in Gazette of India dated 28th September,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 25/2002- Cus., dated 1st March,
2002.

(x) G.S.R.944(E) published in Gazette of India dated 28th September,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 50/2017- Cus., dated 30th June,
2017.

(x1) G.S.R.1080(E) published in Gazette of India dated 1st November,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 50/2017- Cus., dated 30th June,
2017.

(xii) G.S.R.926(E) published in Gazette of India dated 26th September,
2018, together with an explanatory memorandum making certain

amendments in the notifications, mentioned therein.

(xi11) G.S.R.892(E) published in Gazette of India dated 18th September,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 24/2015- Cus., dated 8th April,
2015.

[Placed in Library, See No.LT 10093/16/18]

(9) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 38 of the Central Excise Act,
1944—



(1) G.S.R.1019(E) published in Gazette of India dated 10th October,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 11/2017- C.E. dated 30th June,
2017.

(11) G.S.R.994(E) published in Gazette of India dated 4th October, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 11/2017- C.E., dated 30th June, 2017.

[Placed in Library, See No.LT 10094/16/18]

(10) A copy of the Notification No. G.S.R.906(E) (Hindi and English
versions) published in Gazette of India dated 20th September, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 12/2017-Central Tax (Rate) dated 28th June,
2017 under Section 166 of the Central Goods and Service Tax Act, 2017.

[Placed in Library, See No.LT 10095/16/18]

(11) A copy of the Notification No. G.S.R.907(E) (Hindi and English
versions) published in Gazette of India dated 20th September, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 9/2017-Integrated Tax (Rate) dated 28th June,
2017 under Section 5(4) of the Integrated Goods and Service Tax Act,
2017.

[Placed in Library, See No.LT 10096/16/18]



(12) A copy of the Notification No. G.S.R.908(E) (Hindi and English
versions) published in Gazette of India dated 20th September, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 12/2017-Union Territory Tax(Rate) dated 28th
June, 2017 under Section 7(4) of the Union Territory Goods and Service
Act, 2017.

[Placed in Library, See No.LT 10097/16/18]

(13) A copy of Notification No. G.S.R.917(E) (Hindi and English
versions) published in Gazette of India dated 24th September, 2018,
together with an explanatory memorandum making certain amendments
in the Notification No. 89/2017-Cus., (N.T.) dated 21st September, 2017
under Section 159 of the Customs Act, 1962 and Section 37 of the
Central Excise Act, 1944,

[Placed in Library, See No.LT 10098/16/18]

(14) A copy of Notification No. G.S.R.1156(E) (Hindi and English
versions) published in Gazette of India dated 30th November, 2018,
together with an explanatory memorandum seeking to exempt under
Section 11C of the Central Excise Act, 1944, as made applicable to
Service Tax matters, the service tax payable under Section 66B of the
Finance Act, 1994 read with section 174(2)(e) of the Central Goods and



Services Act, 2017, on the services provided by way of granting of
“right of way” by “local authorities” as defined in sub-section (7) of
Section 3 of the Indian Telegraph Act, 1855 for the period 01.07.2012 to
30.06.2017 under sub-section (4) of Section 94 of the Finance Act,
1994and sub-section (2) of section 38 of the Central Excise Act, 1944.

[Placed in Library, See No.LT 10099/16/18]

(15) A copy each of the following Notifications (Hindi and English

versions) under sub-section (7) of Section 9A of the Customs Tariff Act,
1975—

(1) G.S.R.1166(E) published in Gazette of India dated 4th December,
2018, together with an explanatory memorandum seeking to levy
definitive anti-dumping duty for a period of three years from the date of
notification on the imports of “Uncoated Copier Paper” originating in, or

exported from Indonesia, Thailand and Singapore.

(11) G.S.R.732(E) published in Gazette of India dated 2nd August, 2018
together with an explanatory memorandum seeking to extend anti-
dumping duty imposed vide notification No. 24/2014-Customs (ADD)
dated 21.05.2014 on imports of ,,Methylene Chloride™ originating in or
exported from European Union and United States of America at the
specified rates upto and inclusive of the 20th October, 2019, in

pursuance of the review initiated by the Designated Authority.

(111) G.S.R.786(E) published in Gazette of India dated 20th August, 2018
together with an explanatory memorandum seeking to extend anti-
dumping duty imposed vide notification No. 26/2013-Customs (ADD)
dated 28.10.2013 on imports of Paracetamol originating in or exported

from China PR at the specified rates up to and inclusive of the 26th



April, 2019, in pursuance of the review initiated by the Designated
Authority.

(1v) G.S.R.787(E) published in Gazette of India dated 20th August, 2018
together with an explanatory memorandum seeking to amend
notification No. 08/2018-Customs (ADD) dated 15.03.2018 on imports
of Ofloxacin originating in or exported from China PR, in pursuance of

corrigendum issued by the Designated Authority.

(v) G.S.R.810(E) published in Gazette of India dated 24th August, 2018
together with an explanatory memorandum seeking to prescribe
provisional assessment of all imports of ‘“Jute products viz Jute
Yarn/Twine (multiple folded/cabled and single), Hessian fabric and Jute
Sacking bags”, originating in or exported from Bangladesh by M/s
Natore Jute Mills (producer), Bangladesh and M/s PNP Jute trading
LLC (Exporter/Trader), USA into India, without collecting anti-dumping
duty already imposed vide Notification No. 1/2017- Customs (ADD),
dated the 5th January, 2017, subject to furnishing of security or
guarantee, pending the outcome of New Shipper Review initiated by

Directorate General of Anti-dumping and Allied duties.

(vi) G.S.R.811(E) published in Gazette of India dated 24th August, 2018
together with an explanatory memorandum seeking to prescribe
provisional assessment of all imports of “Jute viz Jute Yarn/Twine

(multiple folded/ cabled and single), Hessian fabric and Jute Sacking



bags”, originating in or exported from Bangladesh by M/s Aziz Fibres
Limited (Producer/Exporter), Bangladesh into India, without collecting
anti-dumping duty already imposed vide Notification No. 1/2017-
customs (ADD), dated the 5th January, 2017, subject to furnishing of
security or guarantee, pending the outcome of New Shipper Review

initiated by Directorate General of Anti-dumping and Allied duties.

(vil) G.S.R.845(E) published in Gazette of India dated 6th September,
2018 together with an explanatory memorandum seeking to levy anti-
dumping duty under section 9A of Customs Tariff Act, 1975, read with
rule 27 of the Customs Tariff (Identification, Assessment and Collection
of Anti-Dumping duty on Dumped Articles and for Determination of
Injury) Rules, 1995, (i.e. Determination of Circumvention), on import of
Chopped strands Mats of Glass Fibre, Originating in, or exported from
the Thailand up to and inclusive of the 31st August 2021, based on
recommendations of investigations conducted by the Directorate

General of Anti — dumping and Allied Duties.

(vii1) G.S.R.846(E) published in Gazette of India dated 6th September,
2018 together with an explanatory memorandum discontinuing Anti-
Dumping Duty levied on ,Graphite Electrodes of all diameters

originating in or exported from China PR levied under notification No.
04/2015-Customs (ADD), dated the 13th February, 2015.

(1x) G.S.R.876(E) published in Gazette of India dated 13th September,
2018 together with an explanatory memorandum extending definitive
Anti-dumping duty for one year on imports of Flat Base steel Wheels"
originating in or exported from China PR pending finalization of the
Sunset Review (SSR) investigations by the DGAD.



(x) G.S.R.877(E) published in Gazette of India dated 13th September,
2018 together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on the imports of Flat Base Steel Wheels
originating in or exported from China PR at the specified rates 9 for five
years, in pursuance of final findings notification no. 7/1/2018-DGAD
dated 09.08.2018 1issued in Sunset Review (SSR) investigation
concerning imports of , Flat Base Steel Wheels® originating in or
exported from China PR.

(xi) G.S.R.883(E) published in Gazette of India dated 14th September,
2018 together with an explanatory memorandum seeking to rescind
notification No. 10/2017-Customs (ADD) 24th March, 2017 whereby
provisional assessment was ordered for imports of imports of 1,1,1,2 —
Tetrafluroethane or R-134a originating in or exported from Peoples
Republic of China. Now all assessments done on provisional basis under
notification No. 10/2017- Customs (ADD) dated 24th March, 2017 will
be finalized at the rate of 1.22 US Dollar per Kg. in terms of notification
No. 30/2016-Customs (ADD) dated 11th July, 2016.

(xi1) G.S.R.923(E) published in Gazette of India dated 25th September,
2018 together with an explanatory memorandum seeking to amend
notification No. 28/2018-Customs (ADD) 25th May, 2018 concerning
imports of Saturated Fatty Alcohols” originating in or exported from

Indonesia, Malaysia, Thailand and Saudi Arabia.

(xiii) G.S.R.924(E) published in Gazette of India dated 25th September,
2018 together with an explanatory memorandum seeking to amend
notification No. 12/2017-Customs (ADD) 11th April, 2017 concerning
imports of Linear Alkyl Benzene (LAB) originating in or exported from



Iran, Qatar and China PR, in pursuance of amendment issued by the
DGTR.

(xiv) G.S.R.998(E) published in Gazette of India dated 5th October,
2018 together with an explanatory memorandum seeking to levy
definitive anti-dumping duty on imports of “Nylon Filament Yarn” from
Vietnam and European Union for a period of five years (unless revoked,

superseded or amended earlier).

(xv) G.S.R.1012(E) published in Gazette of India dated 9th October,
2018 together with an explanatory memorandum seeking to amend
notification No. 23/2013-Customs (ADD), dated the 10th October, 2013,
to extend the levy of anti-dumping duty imposed vide notification No.
23/2013-Customs (ADD), dated the 10th October, 2013 on imports of
Ductile Iron Pipes originating in or exported from China PR up to and
inclusive of the 9th April, 2019.

(xvi) G.S.R.1033(E) published in Gazette of India dated 15th October,
2018 together with an explanatory memorandum seeking to rescind
notification No. 58/2012-Customs (ADD) dated the 24th December,
2018 [which was further extended up to and inclusive of 23rd
December, 2018 vide notification No. 56/2017-customs (ADD) dated
21st December, 2017] in pursuance of final findings in sunset review
investigation concerning imports of Phthalic Anhydride originating in or

exported from Korea RP, Taiwan and Israel.



(xvi1) G.S.R.1044(E) published in Gazette of India dated 18th October,
2018 together with an explanatory memorandum seeking to levy
definitive anti-dumping duty on imports of 10 “Flax yarn below 70 Lea
count” from China PR for a period of five years (unless revoked,

superseded or amended earlier).

(xviil) G.S.R.1045(E) published in Gazette of India dated 18th October,
2018 together with an explanatory memorandum seeking to levy
definitive Anti-dumping duty under subsections (1) and (5) of section
9A of the Customs Tariff Act, read with rules 18 and 20 of the Customs
Tariff (Identification, Assessment and Collection of Anti-dumping Duty
on Dumped Articles and for Determination of Injury) Rules, 1995, on
imports of “Straight Length Bars & Rods of Alloy Steel” originating in
or exported from China PR and imported into India for a period of five
years (with effect from 18.10.2018), based on recommendations of

investigations conducted by the Directorate General of Trade Remedies.

(xix) G.S.R.1118(E) published in Gazette of India dated 15th November,
2018 together with an explanatory memorandum seeking to extend of
existing anti-dumping on “O-Acid” originating in or exported from
china PR imposed vide notification No. 6/2018-Customs (ADD) dated
the 12th March, 2018 to the imports of “Ofloxacin Ester” or “9, 10-
Difluro — Methyl-7-Oxo0-2, 3-Dihydro- 7H-Pyrido (1,2,3-De) 1.4-
Benzoxazine-6-Carboxylic Ester” originating in and exported from the
China PR.

[Placed in Library, See No.LT 10100/16/18]

(16) A copy each of the following notifications (Hindi and English

versions) under sub-section (3) of Section 36 of the Recovery of Debts



Due to Banks and Financial Institutions Act, 1993—

(1) The Debts Recovery Appellate Tribunal, Allahabad and Debts
Recovery Tribunals at Allahabad, Ranchi, Jabalpur, Patna, Lucknow and
Dehradun Recruitment Rules, 2018 published in Notification No.
G.S.R.535(E) in Gazette of India dated 8th June, 2018.

(11) The Debts Recovery Appellate Tribunal, Chennai and Debts
Recovery Tribunals at Ernakulam, Chennai, Madurai, Coimbatore and

Bangalore Recruitment Rules, 2018 published in Notification No.
G.S.R.536(E) in Gazette of India dated 8th June, 2018.

(111) The Debts Recovery Appellate Tribunal, Delhi and Debts Recovery
Tribunals at Chandigarh, Delhi and Jaipur Recruitment Rules, 2018
published in Notification No. G.S.R.537(E) in Gazette of India dated 8th
June, 2018.

(iv) The Debts Recovery Appellate Tribunal, Kolkata and Debts
Recovery Tribunals at Hyderabad, Guwahati, Kolkata, Visakhapatnam,
Siliguri and Cuttack Recruitment Rules, 2018 published in Notification
No. G.S.R.538(E) in Gazette of India dated 8th June, 2018.

(v) The Debts Recovery Appellate Tribunal, Mumbai and Debts
Recovery Tribunals at Aurangabad, Mumbai, Ahmedabad, Pune and
Nagpur Recruitment Rules, 2018 published in Notification No.

G.S.R.539(E) in Gazette of India dated 8th June, 2018.

[Placed in Library, See No.LT 10101/16/18]



(17) A copy of the Draft Notification No. F. No. 31/52/2018-DRT (Hindi
and English versions) regarding change of name and cancellation of
Non-Banking Financial Companies earlier notified as “Financial
Institution” under Section 2(1)(m)(iv) of the Securitisation and

Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 under sub-section (2) of Section 31A of the said Act.

[Placed in Library, See No.LT 10102/16/18]

(18) A copy of the Corporation Bank (Officers) Service (Amendment)
Regulations, 2017 (Hindi and English versions) published in
Notification No. PAD:IR:2469:2017-18 in weekly Gazette of India dated
20th April, 2018 under Section 19 of the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980.

[Placed in Library, See No.LT 10103/16/18]

(19) A copy of the Notification No. S.0.4176(E) (Hindi and English
versions) published in Gazette of India dated 27th August, 2018
specifying 46 NBFCs as ,,Financial Institutions” under sub-section 2(1)
(m)(iv) read with Section 31A of the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002
issued under sub-section (2) of the Section 31A of the said Act.

[Placed in Library, See No.LT 10104/16/18]



(20) A copy of the Security Interest (Enforcement) Amendment Rules,
2018 (Hindi and English versions) published in Notification No.
S.0.1040(E) in Gazette of India dated 18th October, 2018 under sub-
section (1) & (2) of the Section 38 of the Securitisation and

Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002.

[Placed in Library, See No.LT 10105/16/18]

... (Interruptions)

WA 3R URaR Heamor dared o Isg 4t ¢oft fye sur
) : e ARIeHT, H MU 3Hfa § fFRyfoied vz gur ged W

URd hRdl §:-

(1) P e oS, I Al & ad 20172018 &
(Q@H) AN Ulddad &1 T Ufd (fG=l a1 SISt dwh)
dYT TATORIT&d & |
@) P udien oIS, % faeel & 9 2017-2018 &
HTHBHIU Pl DR gRI JHIET D1 T Uld (< auT
SSIT GEHRT) |

[Placed 1n Library, See No.LT 10106/16/18]

(2) e MYt SWlee 3w Afsed IRdd U8

@P) HERE sied, auf & a¥ 2017-2018 & aD
YfcracT ol Teb Ufd (fe<il T SiuSit Aeehr) |

@) T Y SHIE 3 Highd dEd TS

HERS giYed, aul & a¥f 20172018 P dlfep




3)

(4)

a3 ®f U ufd (<l auT SRISH TXhun) duT 34
R ERIEIfade |

e MY SEIRE 3% Afghd IEde TS
HERE sikied, aUl & ¥ 2017-2018 & HIIDBU]
Pl PR gRT JHIET BT Th Ufd (gl duT 3

NECRUN

[Placed in Library, See No.LT 10107/16/18]

sfega ki s, =3 e & I 2017-2018 &
g Ufdde &1 U Ufd (el Ut SRISh T¥apv)
JYT RATORIEd o |
sfeg AR FrIR, T3 et & av 2017-2018 &
HTHDBU] Bl IHR gRT THIT D U Ufd (Bl auT
SUSIT GEHT) |

[Placed in Library, See No.LT 10108/16/18]
TTeY R&T 3R A AT, 2006 B URT 93 &
3fdvid fArfeRad sifgEATef &t th-u® ufd (=<l
dYT ST HIHRT) :-

(Th) W JR& 3R AFSG (Tehlgad vy fafaas, 2018

St 21 A, 2018 & HRA o AoT0d H S{TRGEHT TR

T ¥, 2/TH-24/2009(I)/THTHTHU3E H U1 §¢
Y |

@ T TR 3R A (@ 3G AFG 3R TTe

qioiep) Arat Ie fafaw, 2018 S 03 3R, 2018



& YR & IS0 H ARG T U §, Hib/
A Us T irer &IDECR
U URTHTSHTE-2017 H UHIRA U Y |

T RET 3R AFG (T IdI AFG 3R QT
gioiep) 3MMéal I=med fafgd, 2018 S 23 9AR,
2018 & HRA o IS0 H R =T Th ¥,
AFG/EEd G U UhySigEAig))
UhUTUHUSTR-2016 H UHTRIT EU Y |

T TR R A (@ IdE AFS 3R TTe
qoiep) Uigal Iy fafad, 2018 S 13 30, 2018
& URA & 90 | ST T=AT Th . HHD/
THHTHTY TS e/ 31TeRgaI(3)/Th THuHU SR -2016
HUPHIRITEC Y |

CIE)

(NTd)

Qe REM 3R AFG (T SdTG AFG 3R WM
gioidh) Trddi S=e fafas, 2018 S 23 Fars, 2018
& HURd & Io9d H MG T=01 Th . G/
TOUt (COHuYT)/3Eadiael SHEIgEE (3) /
ThUTUHUSTR-2018 T UHTRId §U Y |

T IR 3R A (@ IAE AFS 3R T
gii) ggal grny= fAfad, 2018 S 12 AaWR,
2018 o HRA & JoIUA T G &1 U H. 1/
KIIGIRCT| qroTeh /HT-eh /3T SR/
THUHTHUSR-2016 H TR §T Y |

T TR 3R AFSG ([Asha &1 ufavy 3R FAdem)




Ugal gened fafgd, 2018 S 03 3R, 2018 &
YRd o oA U HEGEAT G=AT Th . H D/
USUG/AHORGTT  (8)/UHTITIT3R-2017  H
UHTRITEU Y |

(31T) T JRef 3R A (T IdTG AFG 3R T
o) T RNeA fafaay, 2018 §F 21 AR, 2018 &
YRd & 90 | G ST T 9.1-110(3)/
Ut (Gfd TaR)/WHTIuIuas-2010 H§ UBTRIT
gL Y |

(N YR Q@ ReT 3R AFS TSR0 (Ml 3R
fgfad) fafrad, 2018 S 03 3faeR, 2018 & YR &
JGU T RS GBI Th ¥§.12/012/01/2010-
URI/TH THTHTSTS H UHIRIT gU o |
@H) T R&T 3R A (@F IdG dFG 3R GTe

qIoie) BT TRy fafaH, 2018 S 07 A3, 2018 &
YRd & I9Ux § LI G=AT Th 4. D /
Hidiue ¢ idt /3T /AhTauyguss 2016 |
UHTRITEU Y |

(TRE) TTE YR& 3R qFeh (@ GRem aamadien) fafvam,
2018 ST 29 3T, 2018 & URA o Iogd
g §=&AT T 4 AUo/3RIS
THUHUUSR-2017 H USRI §U U |

@RE) TTe Y& 3R HHS (TTe BT Bif b ) fafam,
2018 S 03 SR, 2018 & HRd & U H
R W U 4. 11/03/3ReSl/
Bl R/2014 H JHIRIG LY |

(@¥8) W el 3R AFS (Heudp,favad dd 8k
31afRree) ugan IRy fafad, 2018 S 21 AR, 2018
& YR & 597 T IR G=AT Th 9. 1-100/




THUIUTUS MR- S HT-TI 3R/
U UTUHUSTS/2016 H UHIRIA U Y |

([@eg) T GR&T 3R AFG (TANTRITArS] B Al 3R
31fegaT) fafAad, 2018 S 12 %R, 2018 & HRA
& 99 H HOgEET S TH 9. 1/202/
TAUH RS/ RT/UHUITIUSAG/2016 H IR
g Y |

(U%8) W el 3R AP (Heud,fauad dd 38R

3{aferee) qErT A=Y fafaw, 2018 St 23 SeMs,
2018 o HRT & YA T ST AT TH 9. 1-

100/THYTUTT R -3 RGHT/ZTTUw/
U UHUUSE/2014 H UHIRIG U Y |

[Placed in Library, See No.LT 10109/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI ANUPRIYA PATEL): I beg to lay on
the Table--

(1) A copy of the Notification No. S.0.5726(E) (Hindi and English
versions) published in Gazette of India dated 14th November, 2018,
regarding constitution of Institute Body of National Institute of Mental
Health and Neuro-Sciences, Bangalore under the National Institute of
Mental Health and Neuro-Sciences, Bangalore Act, 2012 issued under
Section 32 of the said Act.



[Placed in Library, See No.LT 10110/16/18]

(2) A copy of the Notification No. S.O. 6032(E) (Hindi and English
versions) published in Gazette of India dated 4th December, 2018,
regarding constitution of Central Mental Health Authority framed under
the Mental Healthcare Act, 2017 issued under sub-section (1) of Section
124 of the said Act.

[Placed in Library, See No.LT 10111/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND
JUSTICE AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI P.P. CHAUDHARY): I beg to lay on
the Table—

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Competition Commission of India, New Delhi, for the year 2017-2018.

(11) A copy of the Annual Accounts (Hindi and English versions) of the
Competition Commission of India, New Delhi, for the year 2017-2018,
together with Audit Report thereon.



(111) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Competition Commission of India,
New Delhi, for the year 2017-2018.

[Placed in Library, See No.LT 10112/16/18]

(2) A copy of the State Engineering and Servicing Company of Tamil
Nadu Limited (SESCOT)and the Tamil Nadu Small Industries
Corporation Limited (TANSI) Amalgamation Order, 2018 (Hindi and
English versions) published in Notification No. S.0.3839(E) in Gazette
of India dated 3rd August, 2018 under sub-section (5) of Section 396 of
the Companies Act, 1956.

[Placed in Library, See No.LT 10113/16/18]

(3) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of Section 63 of the Competition Act,
2002—

(1) The Competition Commission of India (Term of the Selection
Committee and the manner of Selection of panel of names) Amendment
Rules, 2018 published in Notification No. G.S.R.840(E) in Gazette of
India dated 6th September, 2018.



(11) The Competition Commission of India (Procedure in regard to the
transaction of business relating to combinations) Amendment
Regulations, 2018 published in Notification No. CCI/CD/Amend/Comb.
Regl./2018 in Gazette of India dated 9th October, 2018.

[Placed in Library, See No.LT 10114/16/18]

(4) A copy of the Draft Notification No. F. No. 17/30/2018-CL-V(Hind1
and English versions) directing the provisions of sections 90, 164,
165,167, sub-section (5) of Section 2006, sub-section (3) of Section 207,
252 and section 439 of the Companies Act, 2013 shall apply to Limited
Liability Partnership, except where the context otherwise requires, with
the modifications, specified therein, under sub-section (2) of Section 67
of the Limited Liability Partnership Act, 2008.

[Placed in Library, See No.LT 10115/16/18]

... (Interruptions)



